Bill No. 14 of 2020

THE RAJASTHAN URBAN IMPROVEMENT
(AMENDMENT) BILL, 2020

(To be introduced in the Rajasthan Legislative Assembly)
A
Bill
further to amend the Rajasthan Urban Improvement Act, 1959.

Be it enacted by the Rajasthan State Legislature in the
Seventy-first Year of the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be
called the Rajasthan Urban Improvement (Amendment) Act, 2020.

(2) It shall come into force at once.

2. Amendment of section 2, Rajasthan Act No. 35 of
1959.- After the existing clause (xi) and before the existing clause
(xii) of sub-section (1) of section 2 of the Rajasthan Urban
Improvement Act, 1959 (Act No. 35 of 1959), hereinafter referred
to as the principal Act, the following shall be inserted, namely:-

"(xi-a) "zonal development plan" means a plan
prepared and approved in the manner as may
be prescribed;".

3. Amendment of section 4, Rajasthan Act No. 35 of
1959.- For the existing section 4 of the principal Act, the following
shall be substituted, namely:-

"4. Contents of master plan.- The master plan shall define
the various zones into which the urban area having the population
of more than one lac may be divided for the purposes of its
improvement and indicate the manner in which the land in each
zone is proposed to be used and shall serve as a basic pattern of
framework within which the improvement schemes and the zonal
development plans of the various zones may be prepared:

Provided that the preparation of zonal development plan
shall not be mandatory for urban areas having population of less
than one lac.".
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STATEMENT OF OBJECTS AND REASONS

Chapter 1l of the Rajasthan Urban Improvement Act, 1959
deals with master plans for the purpose of improvement of urban
areas in the State. The existing section 4 of the Act relates to
contents of master plan and provides that master plan shall define
the various zones into which the urban area may be divided for the
purpose of its improvement.

It has been felt that pace of development works in the urban
areas is hampered for want of zonal development plans. There is
no provision of zonal development plan in the Act, whereas cities
having development authorities have provision for zonal
development plans in their respective Acts. Therefore, for the
purpose of improvement and development in the urban areas it has
become necessary to make provision for zonal development plan in
the Act.

Accordingly, section 4 of the Act is proposed to be amended
to provide for zonal development plans for urban areas having
population of more than one lac.

The Bill seeks to achieve the aforesaid objectives.

Hence the Bill.

Mecll AR GTaTe,

Minister Incharge.
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EXTRACTS TAKEN FROM THE RAJASTHAN URBAN
IMPROVEMENT ACT, 1959
(Act No. 35 of 1959)

XX XX XX XX XX
4. Contents of master plan.- The master plan shall-

(a) define the various zones into which the urban area for
which the plan has been prepared may be divided for the
purposes of its improvement and indicate the manner in
which the land in each zone is proposed to be used, and

(b) serve as basic pattern of frame work within which the
improvement schemes of the various zones may be
prepared.

XX XX XX XX XX
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AR faggae @wus (xi) ¥ g4, Feafaf@d siqwafa
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AR v # 7 Affiea e oRfafRaa R I&er oae
TR &1 T 3Fh GUR & YAloll & fov fqenfara fhar s

Ig AgHy fhar T § f St faera dietensit dr Far
& HRUT T & 7 Rerw Frat f afq g @ 81 5@
AT & e e A F FS 3T A4 &, J9fh
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T & JaieeT & fov 5g 3ftfaas 7 A9 fJe dieer &
forw 3ustr forar ST 3T @ I B

deeTHR, Teh o & 3 6l SAaed are ARy &vaf
& T N R A3 F 3uey W & fov sfRFms &
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Pramil kumar Mathur,
Secretary.

(Shanti Kumar Dhariwal, Minister-Incharge)
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(Stenfer ToreTer fure @am & qUEnRa R Smdem)

T Qe g

TS TR FUR RIS, 1959 & AR FMftd e
& forw fadge|

(Shanfer Tereurer Rurer wam & quenfa B s

9fAe $AR AR,
afRal
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(eTecl AR rIaTe, Ty #:h)



